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(2) 1t shall come into force on such date as the State Government
may, by notification in the Official Gazeite, appoint,
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. {mﬁ;ﬁ 2. In the Bombay Eleetmzty Duty Aﬁt 1958, in the Schedule, uadcxg;:-,

f %ﬁmm headmg “ For LIGHTS AND PANS"— . Em
a " ,) :

(1) in al&uss o) —

() for the figures and lotter “ 33 0P " the figures - and mem
“40 oP. shall be substituted ;

(i) for the figures and letters * 48 n? " the figures anﬁ Ietters |
“ 60 nP."” shall be substituted ;

- (iiD) fer the figures and lettm “64 nP. " the ﬁgures a‘nﬁ letters
“ 80 nP. ”’ shall be substituted ;

(fv) for the figures and letters *“ 96 nP* the figures anci letters
120 nP. ” shall be substituted ;

~ (v) for the figures and letters * 16 nP. " the figures axx{i iettm '
%20 nP,” ghall be substituted ;

' {2) for clause (¢) the following shall be substituted, namely i—
““ (¢) in respect of all premises not  Such rate as ‘may be respecti-

exempted under sub-gection (2)  vely specified by notification
of section 3 and not falling _in the Offictal Gazette by the
under clauses (a) and (b) State Government for the
‘ - ~ areas in which the premises
‘ < , are situated, not exeeedmg —

(i) for each unit of energy cons- 6 nP. per unit

‘umed for the use of a cinema
~ house or theatre.

(i1) for each unit of energy consum-
ed for any other purpose —

' (a) where the total consumption 6 nP. per unit
per month does not exceed 12 ‘
-units. 3

 (b) where the mtal consumption
per month exceeds 12 units. 10 nP. per unit ”

_ PRINTED AT THR GOVERNMENT YKRSS, BANODA"
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PART IV

Acts of Gujarat Legislatore and Ordinances promulgated and Regulations made
by the Governor

"The following Act of the Gujarat Legislature, having been assented to by
the Governor on the 30th October 1968 is lhereby published for general
information,

SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT[ACT NO. 20 OF 1968,

[First published after having received the assent of the Governor in the
“Gujarat Goverament Gazelte” on the 6th November 1968]

An Act further to amend the Bombay Electricity Duty Aet, 1958 for certain
Purposes.

It is hereby enacted in the Ninctecnth Year of the Republic of India as
follows: —

1. (I) This Act may be called the Bombay Eleciricity Duty (Amendment) Act,ghort sitte
1968. and

GOINNIEN CE.
(2) It shall come into force on such date as the State Government may, by noti- ment.

fication in the Official Gazette, appoint.

2. In section 2 of the Bombay Electricity Duty Act, 1958 (hereinafter referred Amendment
to as “the principal Act”),— of scction 2
of Bom. XL

of 1958.

129
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(1) for clause {g), the following shall be substituted, namely : —

“{q) “consumer” means any person who is supplied with energy on pay-
ment of charges or otherwise by a licensee or by any other person who gene-
raies-energy and includes—

(9) a licensee in relation fo energy either generated by himself or supplied
by any other licensee,

(i) any other person in relation fo energy generated by himself,

and used by such licensee or person for any purpose excluding that of
construction, maintenance or operation of his generating, transmitting or
distributing system but including office, commercial or residential purpose
connected with such system;

and the word “consume” with its grammatical variations and cognate ex-
pressions shall be construed accordingly;”

(2) after clause (¢) the following clause shall be inserted, namely: —

“(cc) “premises used by an industrial undertaking for industrial purpose”
means premises used by such undertaking for any purpose other than the
purpose of residence, commerce, office, sports, club, library, canteen or such

other purpose as the State Government may, by notification in the Official
Gazette, specify;”.

Amendment 3. In section 3 of the principal Act—
f gection 3 . .
of Tomn. XL (A) in sub-section (2),—

of 1978. (1) for clause (i), the following clauses shall be substituted, namely : —
“() by the Government of Gujarat (save in respect of premises used for
residential purposes);

(it) by or in rtespect of any municipal corporation, municipality, local
board, notified area committee, cantonment board or panchayat constituted
under any law for the time being in force in the State for the purpose of, or
in respect of, public street lighting, public water works (including headworks
and other auxiliary water supply works and pumps used for the purpose),
public gardens including zoos, public museums or system of public sewers or
drains;”;

(2) clause (i) shall be deleted;

{3 in clause (i), the following shall be added at the end, namely : —
“(save in respect of premises used for residential purposes)”;

(#) in clause (vi), the brackets and words *(other than residential or office
purposes)” shall be deleted;

(5) for clause (vii), the following shall be substituted, namely: —

“(vif) for motive power and lighting in respect of premises used by an
industrial undertaking for industrial purpose, until the expiry of the following
period, that is to say:—

(@) in the case of an industrial undertaking which generates energy for its
own use, ten years from the date of the commencement of the Bombay
Electricity Duty (Gujarat Second Amendment} Act, 1961 (hercinafier referred guj,
to as “ihe commencement date”) or the dale of starting the generation of 33 of
such energy, whichever is later; 1961.
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(b) in the case of a new industrial uyndertaking established on or-afier
1st May, 1960, which does not generate energy for its own use, five years
from the commencement date or the date on which the industrial under-
taking commences for the first time manufacture or production of goods,
whichever is later

Provided that no industrial undertaking shall be entitled io exemption
from payment of electricity duty under this clause, unless it has obtained
a certificate regarding eligibility for such exemption in prescribed form by
making an application therefor in prescribed form and within prescribed
period to such officer as the State Government may, by notification in the
Official Gazette, specily,

Explanation 1.—-For the purposes of clause (vii) —

(/) “an industrial undertaking” means an industrial undertaking which
manufactures or produces goods for sale or use in the manufacture or
production of other goods but does not include an undertaking which
manufactures or produces any kind of food and drinks, meant ordinarily
for consumption on the premises of the undertaking; and

(i7} “a new industrial undertaking” means any such industrial undertaking
which—

() is not formed by the splitting up or the reconstruction of a business
or undertaking alrcady in existence in the State; or

{4} is not formed by transfer to a new business or undertaking of a
building, machinery or plant previously used in the State for any indus-
trial purpose, of such value in relation to total investments, as the State
Government may, by notification in the Official Gazelfe, specify; or

(c) is not an expansion of the existing business or undertaking in
the State,

Explanation 2.—For the purpose of Explanation 1, “premises of the under-
taking” includes all premises which are intended for being used for consumption
of foed and drinks.”;

(B} for sub-section (3) substitute the following: —

“(3) The State Government may, by notification in the Officidl Gazette,
and subject to such terms and conditions as may be specified therein, reduce
the rate of duty or remit the duty in respect of—

(@) electro-chemical, electro-Iytical, or electro-metallurgical process carried
on by an industrial undertaking, or

(b} such class of consumers or such class of premises in such areas and
for such period as the State Government may specify in the notification.”.

4. Tn section 4 of the principal Act,— Amendment
. . of Bom. XL
(1) in sub-section (3), of 1958,

() for the words “Where any person” the words “Where any consumer”
shall be substituted;



Amendment
of section §
of Rom. XL
of 1938,

Amendment
of section 12
of Bom. XL
of 1958,
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3 (9 for the words and figure “under section 7, and”, the words and figure

under section 8, deduct such amount of electricity duty from the amount, if
ang, _dep:dsned by the consumer with the licensee or such person or” shall be
substituted;

(i} for the words “such person” occurring at two places the words “such
consumer” shall be substituted;

{2) in sub-scction (5), for the words “Every person other than a licensee” the
words “Every licensee who uses energy and every person, not being a licensee,”
shall be substituted.

5. In section 8 of the principal Act, in clause (¢), after the word and figure
“section 4” the words “from the licensee, or as the case may be” shall be inserted.

6. In section 12 of the principal Act,—
() in sub-section (2),—

(i) for the words “such rules may-” thc following shall be substituted,
namely : —

“such rules may-—

(a-1) prescribe, under the proviso to clause (vif) of sub-section {2) of
section 3, the form of certificate regarding eligibility, the form of
application for obtaining such ceriificate and the period sithin which
such application shall be made;”;

(i7) after clause (d), the following clauses shall be inserted, namely: —

“(e) prescribe the procedure for securing any concession or exemption
under the Act; -

() prescribe the procedure for referring questions to the authority speci-
fied under Part IV of the Schedule and for filing an appeal to the State
Government against the decision of such authority;

(2) prescribe the procedure and the period of limitation for claiming
refund of the amount of electricity duty paid in cxcess of the amount pay-
able under this Act by the consumer;

(h) provide for installation and the reading of meters and sub-meters;”;

(iif) clause () shall be relettered as clause (7);
(2) after sub-section (3), the following sub-sections shall be inserted, namely: —

“(4) All rules made under this section shall be laid for not less than thirty
days before the State Legislature as soon as possible after they are made and
shall be subject to rescission by the Legislature or to such modifications as
the Legislature may make during the session in which they are so laid or the
session immediately following.

(5) Any rescission or modifications so made by the Legislature shall be
published in the Official Gazette, and shall thereupon take effect.”.
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7. For the Schedule appended to the principal Act, the following shall b

substiluted, namely:—
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“ SCHEDULE

{ See section 3)

Pari 1

Nature of consumption
1

Rates

For cnergy consumed by a conswmer otherwise
than for domestic or motive power by an under-
taking to which Part II or Part III applies—-

(a)

(6)

(i)
(ii)

in respect of premises used by an
industrial undertaking for indu-
atrial purpose where such under-
taking is engaged in manufae-
turing or producing goods for
sale or use in the manufacture
or production of other goods.

in respect of all prenuses not falling under
clause (@) when flat rates are charged by
the licensee—

for every lamp of less than 30 watts,

for every lamp of 30 watts or more but
less than 40 watts.

{iii) for every lamp of 40 watts or more but

less than 60 watts,

(iv) for every lamp of 60 watts or more but

not exceeding 100 watts.

(v} for every additional 16 watts or fraction

thercof in excess of 100 watts, in any lamp,

{vi} for every 15 waits or fraction thereof in

)

the cagse of any other appliance requi-
ring electrical energy.

for energy consumed by such class of
commercial undertakings, as may be
specified by the State Government in
this behalf by a notification in the
Official Gazette, excopt in cases to which
clause {b) applies.

2 paise per unit.

e Bubstitulion
of now Sehe.
dule for ths
exinti
Schedule in
Bom, XL of
1968,

Such rate as may be prescribed by
the State Governient, not exceed-

ing per mensem-—
40 paise,
60 paise.

80 paise.
120 paise.
20 paise.

20 paise,

b paise per unit
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{d) in respect of pumping water for irrigation 1.20 paise per unit,
purposes by an agriculturist as defined in
clause (2) of scetion 2 of the Bombay Te-
nancy and Agricultural Lands Act, 1948,

{¢) in respect of all premises not falling Such rate as may be respectively
under clauses (a}, (b}, (¢) and (d). specified by notification in the
Official Gazette by the State
Government for the areas in which :
the premises are situated, not

exceeding —

(i) for each unit of energy consumed for 6 paise per unit.
the use of a cinema house or theatre.

(ii) for each unit of energy consumed for
any other purpose —

() where the total consumption per 6 paise per unit.
month does not exceed 20 units.

() where the total consumption per 10 paise per unit.
month exceeds 20 units.

{¢) on units consumed for studio lighting. 2 paise per unit,
Part II

For energy consumed for domestic or 2 paise per unit,
motive power by an undertaking engaged

in manufacturing or produeing any kind

of food and drinks meant ordinarily for

consumption on the premises of the

undertaking.

Explanation.— ‘premises of the under-
taking” includes all premises which are
intended for being used for consumption of
food and drinks,

Part 111

Tor energy consumed for motive power by an
industrial undertaking engaged in manufacturing
or producing goods for sale or use in the
manufacture or production of other goods other
than an undertaking to which Part II applies—

{a} where it is consumed in an electro-chemical, 1 paisa for every three units or
electro-lytical or electro-metallurgical pro-  part thereof.
cess, subject to the condition that separate
meter or sub-meter is installed for indjca-
ting such consumption separately.
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—

()  whereitis consumed by anindu- 1 paisa for every 3 units or part
strial undertaking in which in-  thereof.
vestment in the form of machi-
nery and equipment does not
exceed the value of Ra 7.50

lakhs.
¢y  where it is consumed by co- 1 paisa for every 3 units or part
operative factoriea and pro-  thercof.”;

duction centresorganised by the
Khadi and Village Industrics
Board, constituted under the

Ast 61 Khadi and Village Industries
1925. Comunission Act, 1956, or by a

Board constibuted under ibe
?';}mi' Bombay Khadi and Village In-
1060 dustrics Act, 1960,

() in any other case not falling under

clauges {a), (0) and (c).

1.60 pajse per unit,

Part IV
Where any question arises ;: —

(i) whether any undertaking is an industrial undertaking or a new industrial
undertaking, '

(if) whether any process is an eleciro-chemical, electro-lytical or electro-
metallurgical process,

(iify whether any premises are premises used by an  industrial undertaking
for industrial purpose,

(iv) as to the Part or clause in this Schedule under which any consumption
of energy falls,

(v} wherc the energy is consumed for different purposes, as to  what portion
of consumption should be governed by such Part or clause, or

(vi) whether in an industrial undertaking investment in the form of machinery
and equipment exceeds Rs. 7.50 lakhs,

the question shall be referred for decision to such authority, as the State Govern-
ment may, by notification in the Official Gazette, specify for the whole or any part

of the State. The authority after such inquiry as it deems fit shall record its
decision,

An appeal shall lic against such decision to the State Government which shall
be made within sixty days from the date of the decision.

The decision recorded by such authority, subject to any appeal to the State
Government and the order of the State Government in appeal, shall be final.”.

PRINTED AT THE GOVERNMENT CENTRAL FRESS, Ml_l\«-IEDABAD.
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PART 1Y

Acts of the Gujarat Legislature and Ordinances promulgafed and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 6th August, 1977 is hereby published for general information,

S. L. TALATI,
Secretary to the Government of Gujarat,
Legal Departnent.

GUJARAT ACT NOQ, 19 OF 1977.

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 9th August, 1977).

An Act further to amend the Bombay Electricity Duty Act, 1958.

Tt is hereby enacted in the Twenty-cighth Year of the Republic of India
as follows :—

1. (I) This Act may be called the Bonibay Electricity Duty (Gujarzt Amend- Short
ment) Aek, 1977, ) title and

commences
(2) Tt shall come into force on such date as the State Government may, by ™"
notification in the Official Gazette, appoint.

Bo 2. In the Bombay Electricity Duty Act, 1958 (hereinaftey referred to as Amendment
XLm. “the principa'l Act”), in section 3, for sub-section {I), the following sub-section g; %’:ﬁ?nx%
of shall be substituted, namely :— of 1058,
1958. 128

IV—Extra—35
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“(I) Subject to the provisions of sub-scetions (2) and (3), there shall be
levied and paid to the State  Government a duty on the consumption of
"electricity (hercinafter in this Act referred to as “electricity duty™) at the
rates specified below :—

{2} the electricity duty shall he payable by consumers other than those
referred to in sub-clauses (i) and (i1} of clause (a) of section 2, at the rates
specified in Scheduole I to this Act, and

(b) the electricity duty shall be payable by eonsumers referred to in sub-
clauses (i} and (i) of clause (a)of section ‘2, at the rates specified in Schedule
IT to this Aet.”,

Afmend_men: 3. In the principal Aet, insection 4, in sub-sections {I)and (2), for the words
of %etion 1. “on the units of energy” the words “in respect of energy” shall be substituted.

of 1958.

Afmeﬂd_mc“lg 4, In the principal Act, in svetion 12, in subsection (2}, in clause (f), for the
o poon 1 words “of the Schedule” the words and figares “of Schedulo I or, as the case may

of 1958, be, of Schedule I[” shall be substituted.

1';“:2';10" 5. In the principal Act, existing Schedule shall be renumbered as Schedu le 11
[+)

Schedule 1 And,—

in Bom. XL

of 1958, {Z) beforé Schedule I as so renumbered, the  following Schedule shall he

mserted, namely —
“SCHEDULE 1
[ See section 3 (1) (@)

[ Rates of duty payable by consumers othef than those referred to in soction
2 (@) (7) and (e2) ]

Nature of consumption Rates of duty

1 2

PART 1

(1) Tor energy consumed by a consumerin respect
of premises used for residential purposes—

(a} in rural areas 15 per cent of consumption
charges
{b) in urban arcas :—

(i} where the total consumption per month 20 per cent of consumption
does not exceed 30 wunits, charges.
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Nature of consumption
1

Rates of duty
2

(i1} where the total consumption per month
exceeds 30 uunits, but does not exceed
B0 units. .

{iii) where the total consumption! per month
exceeds 50 units.

(2} For energy consumed by such class of eommer-
cial undertakings and servicing industries as may
be specified by the State Govermuent in this be-
half by 2 notification in the Official Gazette.

(3) Forencrgy consumed for the use of cinema house
or theatre.

(4) For energy consumed by an undertaking enga-
ged in manufacturing or producing any kind of
food and drinks meant ordinarily for consump-
tion on the premises of the undertaking: -

(i) where the total consumption charges per
month do not exceed Rs. 400/—

(ii) where the total consumption charges per
month exceed Rs. 400/-—.

Explanation.—‘Premises of the undertaking” inclu-
-des any premises which are intended for being used
for consumption of foed and drinks.

#(b) For energy consumed by an industrial under-
taking, not being an undertaking, to which item
(2} or (4) applies, principally engaged in manu-
facturing or producing goods for sale oruse in
the manufacture or production of other geods,
otherthan energy consumed in respoct of any of

its premises used for residential purposes:-

{a) where an industrial undortaking consumes
high tension cnergy.

{(b) where an industrial undertaking consumes
exclusively low tension energy :-

(1) whore the total connected load does
not cxceed 30 Brake Horse Power.

(ii) where the total connected load exceeds
30 Brake Horse Power.

30 per cent of consumption
charges.

40 per cent of consumption
charges.

25 per cent of consumption
charges.

30 per cent of consumption
charges.

30 per cent of consumption
charges.

35 per cent of consumption
charges.

16 per cent of consumption
charges.

3 per cont of consumption
charges.

6 per cent of consumption
charges.
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Nature of consumption
1

Rates of duty -
2

Explanation,-For the purpose of this item :~

(a) “high tension energy” means any energy
supplied, the voltage of which exceeds 450
volts under normal conditions subject, how-
ever, to the percentage variation allowed
by the Indian Electricity Rules, 1956.

(b} “low tension encrgy’’ mieans any energy
supplied, the .voltage of which does not
exceed 4560 volis under normal conditions
subject, however, to the percentage varia-
tion allowed by the rules aforesaid.

{6) For the energy consumed in respecs of pumping
water foragricultural irrigation purposes.

Explanation—In coraputing cleciricity duty levi-
able for a month under this itom, if the amount in
paise consists of a fraction, then, in a case where such
fractionislessthan one-half, it shall be ignored, and
in any other case, such fraction shallbe rounded off
o one.

{7) Torenergy consumedin respect of any premises
not falling] under any of the items (1) o
{6) above.

E‘xpl’anation I.-For the purposes of this Part, the
expression ““ consumpiion charges” means the char-
ges payable by a consumer to alicensee or any person
who generates energy, for the emergy supplied by
such licensee or person, but shall not be deemed to
include any of the following charges, namely :—

(1) Meter charges,
(i1} Interest on delayed payment,

(iti} Fuse-off call charges and recounnection
charges :

Provided that—

(a) where no energy has been consumed by a con-
sumer, minimum charges payable by him
shallnot be deemed to be consumption charges;

5 per cent of consumption
charges.

60 per cent. of consumption.
charges.
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Nature of consumption Rates of duty

1 2

{b) where the unitsof energy actually consumed
by a consumer arc less than the units of energy
for which prescribed minimum charges
are payable, “* consumption charges” shall, in
the case of such consumer, mean the charges
forthe unitsofencrgy actually consumed by
him and not the preseribed minimum charges.

Explunation II-In Explanation I,-

(a} theexpression “ energy supplied by such lice-
nsee or person” shall not include the losses of
energy sustained in transmission or transfor-
mation by a licensce or person beforo supply
to a consumer ;

{b) the term “prescribed” means preseribed by
the licensee or the person supplying the
cnergy.

PART II
Where any dispuie arises—

(i) whether any undertaking is an industrial undertaking or a new industrial
undertaking ;

(i1) whether any premises are used by an industrial undertaking for residential
pwrpese or any oither purpose ;

(‘i) asto the ivem in this Schednle under which any consunption of energy falls ;

{iv) where encrgy s consumed for different  purposes, as to what portion of
consumpzion 1z consumed for any particular purpose,

tha dispuie shall b referred for decision to such authority as the State Government
may, by notification in the Official Guzette, specify and different authorities may
be specified for different aveas of the Stxte, The authority concerned shall, after
such inquiry asit deems fif, record its deeision.

An appesl shall lie cg-inst such decision to the State Government within
sixty days from the date of the decision.

The decision recorded by such authority, subject o any appeal to the
State Government, and the order of the Sate Govermmeus in appoeal, shall be
final and shall not be ealled in question in any court.”;

IV Extra—36



128

GUJ. GOVT, GAZ, EX., AUGUST 9, 1677/SRAVANA 18, 1899 [ParT IV

{2) in Schedule IT as so renumbored,—

(4) for the brackets, words and figure “(See section 3)”, the following shall
be substituted, namely :—

“(See section 3(I)(b) )

{Rates of duty payable by consumars roferred to in section 2(a)(7) ana (¢t} )";
{(B) in Part I,—

() in item (2), the words, brackets and figure “not being under-
takings, to which item {5) applics” shall he deleted ;

{¢i) item (5) shall be deleted ;
{72} in item (6),—

(@) for th» words, brackets and [iguzes “to which item (2), (4) or
(5) applies” the words, brackets and figures “to which item (2)
or (4) applies” shall be substitured ;

{b) sub-ttem (b) shall be deleted ;
{¢z) item (8) shall be deleted ;

{v) in item (9}, the words “whan ra*es other than flat mtos are charged
by the licensee” shall be deletcd ;

{vi) afieritem (9}, the following Explanation shall be inserted, namely :—

“ Buplanation.—For the purposes of this Part, in determining the units
of energy consumicd, the losses of energy sustained in  transmission or

transformation by a licensee or any person who gencrates energy hifore
supply to a consumer shall be excluded.”;

(0) in Part IL, clanse (i) shall bo deloted.

PRINTED AT THE GOVERNMENT CENIRAL PRESY

v GANIDIINAGARS
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PART 1Y

Acti of the Gujarat Legistatare and Ordinamces promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 31st March 1979 js hereby published for general information.

V. V. BEDARKAR,
Secretary to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. i4 OF 1979

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 2nd April, 1979).

An Act further to amend the Bombay Electricity Duly Act, 1958,

1t is hereby enacted in the Thirticth Year of the Republic of India as

follows :—
1. (1) This Act may be called the Bombay Electricity Duly (Qujarat suers
Amendment) Act, 1979. title

. ) aaf ooffimens
(2) It shall come into force on such date as the State Government may, oememt.

by notification in the Official Gazetle, appoint.
2. In the Bombay RElectricity Duty Act, 1958 (hereinafter referred to as Amesd.

Bom. 113 . - FLIN - meuh of
%[5'3 of the principal Act”) in section 3,— smetion

a
(1) in sub-section (2}, in Explanation 1, for the words, bracikets and figures Bi?l;lmﬁll
“For the purposes of clause (vif)-" the words, brackets, figures and letter ° '
“For the purposes of clause (vi) of this sub-section and sub-section (24)-”
shall he substituted ;

13
IV-Exira-25



114 GUJI. GOVT. GAZ., EX., APRIL 2, 1979/CAITRA 12, 1901 [PaRT TV

(2) after sub-section (2}, the following sub-section shall be inserted, namely:—

“(24) {a) Where an industrial undertaking has, by installing an addi-
tional generating set, started generation of additional energy for its own
use, at any time during ten years before the commencement of the Bombay
Electricity Duty (Gujarat Amendment) Act, 1979 (hereinafter in this sub- @uj.
section referred to as “the commnencement”) electricity duty shall not be 14
leviable on such units of the additional energy so generated as are consu- ?{79.
med for motive power and lighting in respect of premiscs used by the
industrial undertaking for industrial purpose, until the expiry of such
period after the commencement as would together with the period from
the date of starting the generation not exceed ten years,

(b) Where an industrial undertaking, by installing an additional genera-
ting set, starts gemeration of additional energy for its own use, at any
time on or after the commencement, electricity duty shall not be leviable
on such units of additional energy so generated as are consumed for motive
power and lighting in respect of premises used by the industrial under-
taking for industrial purpose, until the expiry of ten vears from the date
of starting the generation of such additional energy:

Provided that no industrial undertaking shalli he entitled to exemption
from payment of electricity duty under this sub-section, unless it hag
obtained a certificate regarding eligibility for such exemption in prescribed
form by making an application therefor in preseribed form and within
prescribed period to such officer as the State Government may, by notifi-
cation in the Official Gazelte, specify.

Explanation.—TFor the purpose of this sub-section —

() where any generating set existing at the time of installation of the
additional generating set i3 at any time not operated cither wholly or
partly, the total units of energy which the existing generating set is
capable of gencrating shall be excluded from the units of the additional
energy generated and consumed ;

(b) where any generating set existing at the time of installafion of the
additional generating set is disposed of, the total units of energy which the
cxisting generating set so disposed of was capable of generating shall be
excluded from the units of the additional energy generated and consumed.”.

Amand-f ! 3. In the principal Act, in Schedule I, in Part I,—
ment o
g’hgﬂ'cll (I) after item (5) the following item shall be inserted, namely:—
.
XL of 1958;
1 2

“(5A) Tor cmergy consumed by an industrial =~ The same rate asspe-

undertaking, the principal object of which  cified in item (B).

is to manufacture or produce goods for sale or

use in the manufacture or production of other

goods, but not being an undertaking to which

ibem (2) or (4) applies, in respect of construct-

ion of buildings not being residential buildings or

of installation of plants, machineries and equip-

ments of such industrial undertaking.”;
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(2) in item (6) the existing Explanation shall be re-numbered as Explans-
#ion II and before Explanation II as %0 re-numbered, the following Kxple-
nation shall be inserted, namely:—

“Eaxplanation-I —Any energy consumed for lighting in respect of the
premises used as & pump house shall be construed as energy consumed
In respect of the pumping water for agricultural irrigation purposes.”.

4. In the principal Act, in Behedule 11, in Part I,— Amendnient
e,
(1) after item (6), the following itemshall be inserted, namely:— XQI‘BOf '
1958,
1 2

“{6A) For Lnergy comsumed by an industriat  The same rate as spe-

undertaking, the principal object of which i3  cified in item (6}.

to manufacture or produce goods for sale or -

use in the manufacture or production of other

goods, but not being an undertaking to which

item (2) or (4) applies in respect of the cons-

truction of buildings not being restdential buil-

dings or of installation of plants, machineries

and equipments of such industrial undertaking.”;

(2} 1in item (7), the existing Explanation shall be renumbered as Explana-
sion I1 and hefore Explanation IT as so renumibered, the following Explana-
#on shall be inserted, namely:—

“Baplanation I-—Any energy consumed for lighting in respect of the pre-
mises used as a pump house shall be construed as energy consumed in
respect of the pumping water for agricultural irrigation purposes.”.

PRINTED AT THE GOYERNMENT CENTRAL PRESS, GANDHINAGAR,
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
. Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 3rd QOctober, 1983 is hereby published for general information.

K. M. SATWANI,
Secratary to the Government of Gujarat,
Yegal Department.

GUJARAT ACT NO. 17 OF 1983,

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 6th Octaber, 1983),

AN ACT
further to amend the Bombay Electricity Duly Act, 1958,

Tt is hereby enacted in the Thirty-fourth Year of the Repubic of India as

follows — ‘
. 1. (1) This Acf musy be called the Bombay Eiect'rioit-_v Duty (Gujarat
Amendinent) Act, 1983
(2) Tt shall come into foree on such date as the State Government may, by

notification in the Official Gazette, appoint.
Bom, 9, Tn the Bombay Eleotri_eity Duty Act, 1038 (hereinafter referred to as
lxgi‘s"‘f “the prineipal Act™), in section Do
a #8<3
1¥-Extza-38—-1

Bhort

title and
EoMmenna-
ment,

Amendment

pf sedtion
Bﬂml

of 1908,
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(1) afterclause (), the following clanse shall be juserted, namely :—

(bl “industrial undertaking” means an undertaking engisged predo-
minantly i1 the manufactwre or  the production of goods (other than
catables or drinks), or engaged in any job work mvelving the manufac-
ture or the produciion of goods irrespective of whether any service of the
natur? specificd in - clanse (ce) is invelved in such job work, but does
not include a serviee undertaking ;

Ezplanation.—For the purpose of 115 cluvse and clouse {(ee) an wnderta-
king shall be construed to be engar o predomizia iy in the manufacture
or the production of goods or, as the #se raoy - mrovidire serviee of
the natwre specified in clanse (ee), if che gro s v+ 1w of such ndertaking
frem the manufacture or the production or, w3 the s may b, providing
suchiservieein the prentses of the underiaki ¢ is wrcnter e relaon to gross
income from other activity of the undertaling in the same premises;”;

(2 after clause (¢}, the following clause shall he inseried, namely:

“feg) “service undertaking” meansan und vtaking which s casaged pre-
dominantly in providing all or any of the foliowing serviers, namely:—

() repairs, renovation, yeconditioning, restoration, restitution or pre-
servation, :
1
{21} cleaning,
(7it) peliching,

(fv) ontting or pressing,

() drawing. stretehing, twisting. rolling, re-rolling or orvientation of
non-ferrous and ferrous materials includimg steinless steel materials,

(i) casc hardening, carbonising or anv ot ier surfuce freatiment,
(vi¢) coating of any surface with any material,

(vizi) electronic data processing,

{iz) such other sexvice as the State Government may, by notification
in the Official Guazette specify;”..

Amendment 3. In the principal Act, in section 3,—

of section 3

of Bom. XL ]

of 1948, (1) insub-section (I), for the words , brackets and figures “Subject fothe
provisions of sub-scetions {2)_and {8) ” the following shall be substituted
nemely:—

Hubjecttothe pravisiuns ofwabsseoblann (2)) (£4), (BAA) (8"
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(2) in sub-section (2),—

{ne) iu clause (7i) the words  “ihe population of which does not
excerd twi thousand” shall be deleted;

(@) afterclause (), thefollowingclause shall be inserted, namely:—
L

“(sq) whete the energy is gencrated by any porson by solar, wind or
hiomass energy;”; .

(b) in clause (viz),—

(z) for sub-clauses {«) and (b}, the following sub-clauses shall he sub-
stituted, namely:—

1 undertaking which generates energy
Wy other industrial undertaking for its
b, forthe use of industrial nndertakings
o the energy,—

“lg) In the case of anindusty
cither singly or jointly wit
own use oras the sase ms
which are jeintly genepgis

{2) fifi cen years from the date of commeneement of the Bombay
Electrieity Duty (Gujarat Amendment) Act, 1933 (hereinafter

Guj. 17
%33 this sub-section and sub-aections (24) and (244) veferred to as “the
) commenconient date”) or the date of starting the generation of such

- encrgy whichover is later if such gencration of energy is by back-
pressure turbine or if such generation of energy is obtained by co-

generation,

(i) ten yearsiroin thecommencomentdate or the date of starting
the generation of sush energy whishever is later if such generation of
energy is based on any other process ;

{(6) inthe case of new industrial undertaking established on or after
the commencement date, which does not generste encrgy for its own
nse, five years from ihe commencement date or the date on which
industria]l wndertaking commences for the first  time manufacture
or production of goods wlichever is laters”;

(¢7) in Explanation 1, clause (i) shall be deleted ;
(455} Bxplanation 2 slull be deleted.

(3) in sub-scetion (24), for clause (8), the following clause shall be sub-

stituted, namely:—

“tb) Where en industrial underiaking by instolling an additional genera-
ting st starts geperation of additional energy either singly or jomtly with any
other industrial undertaking for its awn use or, as the case may be, for
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the use of industrial undertakings which are jointly generating additional
energyat any time on or after the commenceient date, electricity duty shall
not be leviable on such units of additional energy so gencrated as are eon-
sumed for motive power and lighting i respeet of premises used by the
industeial undertaking forindustrial purpese uatil the expiry of---

(i) fiffeen yearsirointhe commencement date or the date of starting the
generation of such additional energy whichever is liter if such gencration
of additional energy is by back pressure turbine or if such generation of
additional energyis obtained by ce-generation,

(¥7) ten vears fromthe commencement date or the date of starting the
generation of such additional energy whichever is later if such geveration
of additional enegry is based on zm_\,;\.k\mln'-r process:”

Vi

(£) afiersub-section (24), the following sub-segtion shall be inserted, namely:-

e

“(244) {2) Nothing contained in this Act as amended by the Bombay
Lilectricity Duty (Gujarat Amendment) Acr, 1983 (hereinafter referred to as
“the Amending A} shall sffect any exemption grauted to an«x'sting
industrial undertaking before the commercement date and such ex- mption
shall continue for the period provided in clanse (vi?) of sub-scetion {8) or as,
the casemay be, sub-section (24) before the commencement. date,

(") Notwithstanding anything contained in elawse (#77) of sub-section (2)
or sub-section (24} as ’I.mﬂndt‘d hy the Amending Act, any in‘qtingin-
dlustrial undertaking which was e ‘gible for exemption under the provistons
of clause (vid) of sub-section (2) or of sub-section {24) hefore the com-
mencement date bui which did net avall of such exemption lefore the
commencenwent date shall be cligible for such exemption under the said
clause (vii) or the saud sub- seotion (24) as 1f the Amending Act was not
passed.

Explunation. -For the purpose of this sub-seetion an existing industrial
andertaking means an industrial undevtaking which exists on the commence-
pent date and which mennfactures or produses goods for sale or use in the
manufacture or production of obher goods but does no” include an undertaking
whien  masufactures or pmducu, any kind of food and drinks meant
ordinavily for consumption on the premises ol the undertaking.”

Guj 17
of
1983,
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& Tn the principal Act, for Schedules I and II, the following Schedules  Substitu-
shall be substituted, namely 1— glon of
ehedules
I and II
in Bem. XL
of 1958,
“‘SOHEDULE—I

¥
{ oeelsecl;ion]?l(}.) (@)}

( Rates of duty puyable by conswmers other than those referred to in section
2 (¢} (5} and ()).

Nature of consumption Rates of duby

1 ' 2

PART--I

(1) For encrgy consumed by a consumer in respect
of premises used for residentiat purposeg or educa-
tional purposes —

{@) in rural areas .. 20 por cent of sonsu-
mption charges.

(b) in urban areas —

(?) where the total consumption per month 23 per cent of con-
does not exceed 40 unity sumpbion  charges.

(i1} where the total conswmption per month 40 per cent of con-
exceeds 40 units sumption  charges,

Ezplanation.— Educational purpose” means the purpose of imparbing
oducation by an approved school as defined in clause (2) of section 2 of
she Bombay Primary Education Act, 1947, a recognised schaol or a registered
school as defined in clause (q) or, as the case may be, clause(s)of scction 2
of the Gujarat Secondary Education Act, 1972, or a University established by
any Jaw for the time being in force in the State, or a College affiliated to,
oraninstitutionrecognised orapproved by, such University.

{(2) For energy consumed for motive power by & 30 per cent of con-
service undertaking, sumption charges.
(3) For energy consumed for the use of — 45 p;ar cont of con-

@ @ mal sumption  charges.
a) {4) hall or

(¢¢) auditorivm.

used for commercial purpose or let out for
any purpose, or
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1

{0} (£} cinema houso or

(#2) theatre.

(4) for energy consumed by —

(@)

(&)

an undersaking engaged in the manufacture
or the production of catiblos or drinks whicl
are not intended to be and are not consuned
on the premises ol such undertaking

hotels including residensial hotels, restaurants,
eating houses and lodging and hoarding
houses

(5) For cnergy conswmed by an industrial under-
taking, not heing an undartaking to which item
(2) or (£) applies, other than energy consmned i
respeot of any of its premises used for residential
purposes —

(@

(&)

wlhere an industrial undertaking consumes
high tension energy

where an industrial undertaking consumes
exclusively low tension energy

35 per cent of con-
surnpbion  charges.

45 per cont of con-
sumpbion  charges,

20 per cent of con-
sutplion charges.

10 per cent of ¢in-
swnption chargas.

Explanation-I —Any encrgy consumed by the industrial uadertaking for
installation of any additional plants, machineries and equipmonts of such
industrial undertaking shall be construed as cnergy consumed by such indus-
trial undertaking,

Ezplanation-I1I —For the purposo of this item —

(«)

®)

“high tension energy”’ means any energy
supplied, the voltage of which cxcecds 459
volts undez nornal conditions subject however
to  the poreentage  variation allowed by
the Indian Electricity Rules, 1956,

“low tension energy’ INealls any chergy
supplied, the voltage of which does not

exceed 450 volts under norvmal conditions
subject however to the percentage variation

allowed by the rules aforesaid.

{8} Tor the energy consumed in respect of pumping
water for agricultural irrigation purposes

5 per cent of con-
sumpbion charges,



PART IV] GUJIARAT GOVERXMEXNT GAZETTE. EX. -0 50 28.%

Explenation - -Any energy consumed for lighting in respeet of premises used
as a pump house shall be eonstrued as energy consumed in respect of the
pumping water for agricultnral irrigation purposes.

(7) Tor encrgy consumed in respect of any premises 60 per cent of con-
not falling under any of the items (1) to (GYahave sumption charges,

Ezplanation I—Yor the purposes of this Part, the expression “consumption
charg=s " means the charges payable by a consumer to n licensee or any
person who generates enevgy for the energy supplied by such licensee or
person, but shall not bs dremed to include any of the following charges,
nanely —

(t} Meter charges
(¢1) Interest on delayed payment

(711) Fuse-off call charges and reconncetion
charges :

Provided that —

(@) Where no eucrgy has been consumed hy a
consumer, minimm charges payabls by him
shall not Dbe deemed to bhe consumption
charges;

() Where the units of energy actually consumed
by a8 consumer are less than the units of
energy for which preseribed minimum charges
are payable, ©“ consumption charges ™ shall,
in the case of such econswmner, mean the
charges for the units of energy actually
consumed by him and not the prescribed
mininmm charges.

Ezplanation-II —In  Explanation-1 —

(¢} The cxpression “energy supplied by such
licensee or person”  shall ot include the
losses of energy sustained in transmission or
transformation by a licensee or person hefore
supply to a consumer ;

(b) the term “ prescribed ” means presoribed by
the licenses or the person supplying the
- quergy.
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PART-II
Where any dispute arises —

{?) whether any undertaking is an industrial undertaking or a new
industrial undertaking or a service undertaking ;

(i2) whether any premises are used by an industrial undertaking for
residential purpose or any other purpose ;

(%) as to the item in this Schedule under which any consumption
of energy falls ;

{(#) where energy is consumed for different purposes, as to what
portion is consumed for any particular purpose;

the dispute shall be referred for decision to such authority as the State
(Government may, by notification in the Official Gazette, specify and different
suthorities may be speeificd for different areas of the State. The authority
concerned shall, after such inquiry as it deems fif, record its decision,

An appeal shall lic against such desision to the State Government within
sixty days from the date of the decision.

Where po appeal is filed against a decision of the authority, the State
Government may of its own motion or otherwise within one yearfrom the
date of any order passed by the authority eall for and cxamine the record of
any proceedings of the authority for the purpose of satisfying itself as to the
legality or propriety of any decision or oxder passed, and as to the regularity of
the proceedings of such authority and pass such order thereon as it thinks fis.

The deocision recorded by such aﬁthori’sy, subject to any appeal to or
revision by the State Goveroment, and th: order of thy State Government

in appeal or revision, shall b fiwal and shall not be callad in question in
any court.

SCHEDULE 11
(See Section 3 (I) (b} )

(Rates of duly payable by consumers referred to in section 2(a) (3) and(it))

~ Nature of consumption Rates of duty
1 2

PART—I

(1) For enorgy consumed hy a consumes in respeot
" of promises used for residential purposes of
eduoations] purposes —
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1 2
(¢) in rural arcas ‘e 10 paise  per unit.
(b) in urban areas - 20 paise per wnit
%011% ¢ Ezplanation.—“Educational purpose’ means the purpose of imparting educatior
19{7 ®  on the premises of an approved school as defined in clause (2) of section 2 of
the Bombay Primary Kducation Act, 1947, a recogniscd school or a registered:
Guj. school as defined in clause {q) or, as the case may be, clause (s) of rection 2

}§7§f of the Gujarat Secondary Education Act, 1972, of a University established:

by any law for the time being in- force in the State, or a sollege affiliated to-
or, an institution recognised or approved by, such University.

(2} For energy consumed for motive power by a 15 paise per unib.
service undertaking.

(3) For energy consumed for the use of — 25 paise per unit.

(a) (i) hall or
: (i} saditorium

used for commercial purpose or let_out for any purpose, or

(b) (i} cinema house or
{(ii} theatre,

(#) For energy consumed by—

(a) an undertaking engaged in the manufactur>
orthe produetion of eatables or drinks which
are not intended to be ard are not consumcd
on the premises of such undertaking ; 25 paise per unit,

(b) hotels includ'ug r:sid-ntial hotels, restau-
fants, eating  houscs and lodging and
boarding houses. : 30 paise per unit,

{5) Forenergy consumed by anindustrial undertaking, not being an under-
takmg to which item (2) or {4) o (6) applies, other than energy consumed
in respect of any of its premises used for residential purposes :—

{(a) where an irdustrial undertaking consumes 10 paise per unit,
high tension energy.

(b) where an industrial undertaking consumes b paise per unit.
exclusively low tension energy,

Ezpianctwon—Any energy consumed by the mdustna! undertaking for
installation of additinnal plants, machineries and equip 2ents of such it dustrial
undertaking shall b~ construed as energy consumed by such industrial
undertaking, -

IV—Extra—28-—2
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-

Egplanction II- For the purpose of this item —
{a) “high tension energy”’ micans any cnergy
supplied, the voltage of which cxeeeds 450
volts under normal cor.ditions subject how-
ever to the percentage variation allowcd
by the Indian Eleetricity Rules, 1956,

{b) “low tension energy” means any enérgy
supplied, the voltage of which does not
exceed 450 velts under normal conditions
subject however to the percentage variation
allowed by the rules sforesaid.

‘(6) for energy generated hy co-generation 3 paise per unit
or back prcssure turbine and  consumed
for any purpose,,

{(7) for energy consumed in respect of any 35 paise per unit,
premisenot fallingunderany of theitems (1)
to (6) above.

Explanation—For the purpos:s of this Part in detcrmining the units of energy
. consumed the losses of energv sustained in transmission or travsfermation
by a licensee or any person who generate energy, before supply to a consun.er,
shall be exeluded.

PART1II

Where any dispute ariscs—

(i) whether any undertaking is an industrial undertaking or a new
industrial  undertaking or a service underteking;

“(3) whether any premises are used by an industrial undertak,ng for
remdentl »] purpose or any other purpose;

(') as to the item in this Schedule under “hloh any COIlSumPtIOIl of
- energy falls;

(iv) where energy is consumed for different purposes as to what portion
~ of consumption is consumed for any particular purpose,

" the dispute shall be referred for decision to such authority as the State Gove-
irdent may; by notification in the Official Gazeite, specify and different au-
'thoi'itles may 'be specificd for d'fferent arces of the State, The authority
Lehafcerned shall, after such inquiry as it deems fit, reco:d i*: degision.
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An appeal shall lie against such decision to the State Government within
sixty days from the date of the decision.

Where no appeal is filed against a dieision of the authority, the State
Government may of its own motion or otherwise within one year form the
date of any order pass:d by the autherity call for and cxamin: the record
of any proceedings of ths authority for the purpose of satisfying itself as to
the legality or propriety of any dscision or oxdar passed, and as to the regu-
larity of the proceedings of such authority and pass sueh ordsr tharzon as it
thinks fit.

The decision recorded by such authority, subject to any appeal to or
revision by the State Government, and tho order of ths State Governmoent
in appeal or revision, shall b> final and shall not b2 called in quastion in
any cours,”,

PRINTEW AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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Acts of the Gujarat Legislature and Ordinances promulgated and
v Regulatmns made Dy the Governor.

et -

~The followmg Act of the Gujarat Legislature having been assented to by the
Governor on the 21st February, 1987 is hereby published for general information.

J. P. VASAVADA,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 4 OF 1987,

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 23rd February, 1987).

An Act further to amend the Bombay Electricity Duty Act, 1958 for the
purpose hereinafter appeanng

- It is hereby enacted in the Thlrty-elghth Year of the Republic of Ind1a as
follows: — .

1. Tl:us Act.may be called the Bombay Electricity Duty (Gujarat Amendment) Short 4itle.
 Act, 1987.

2. 1In the Bombay Electricily Duty Act, 1958, in section 8, for the figures

Amendmen
g’;,"’;,f and words “12 per cent per annum”, the figures and words “24 per cent perof :

seation 8
1088, annum” shall be substituted. of Bo 'mXL

B 1353’ {
_ 41 '
IV-Extra-4-1
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"PART IV~ '

Acts of the Gujarat Legislature and Ordinances prumulgated and
Regulations made by the Governor.

- The t'oIlowmg Act of ‘the Gujarat Legislature having been asserited to by the
- Governor on the 2nd August, 1988 is hereby published for general information,

_ I. N. BHATT,"
Secretary o the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 7 OF 1988 -

. (First published, after ‘having received the assent of the Governor in the
* Gujarat Government Gazette ™ on the 2nd August, 1988)

An Act further to amend the Bombay Eleciricity Duty Act, 1958.

It is hereby enacted in the Thmy-mnth Year of the Republlc of India as
follows : —

17 (1) This Act may be called the Bombay Electr;c;ty Duty ‘Gu;arat Shorb
Amendme:nt) Act, 1988, titel and

(2) -1t shall be deemed to have come into force on the 1st June, 1988

9_1 . o .'__._.} - ‘- ,
IV —Extra—g-1" .-



Amend:

© - ment of

wseotion
A of Bom.
XL of 1058,

92

BHJ. BOVT. GAZ, Bx, 281988  [PART-.IV

2. In the Bombay Eieotriglyy dRuty Act, 1958 (herema.fter reforred to -
as “the principal Act”), in sechioni—

(1) for clause (bb), the follewing olause shall be and sha]lnke #lesmed

always to bave been substituted:with effect from the date of coming into
force of the Bombay Electricity ‘Duty (Gujarat Amendment) Act, 1983,
aamely:—

“(&b) mustaal ﬂndsmkwg”mns &0 g.mdwalgng eRijgael; pre-
dominag iy @,

(%) tioﬂnanufscmxe ergproduckion §f gaﬁﬂq,édther,ﬂlan eatables or

drinks), or

(%) any jub swetkwhichgesglis m;}.kanpauyf;d‘ure or pmductlon

of goods (other than eatables or drinks),

"but: does not include a service undertalgmg

Egplanation.—For the purposes of this clause and olause {ee), an. under-

taking engaged in the manufacture or production of goods and also in any

~ one or more of the activities specified in clavse (¢e) —

{a) shall be deemed to: be—--

{4) ..engaged predominantly in the -manufacture -or productmn of
goods (other than-eatables-or drinks)-if fhe gross annual income of
such undertaking from such manufacture or pmductmnfor the account-

ing year of such undertaking preceding:the period.in respect of whigh

the duty is levied is  greater than thegross annyal . income of. spch

'mdertakmg for that accounting year from such activity or activities,

(39) - a-service undertaking engaged predomma.ntly in any one or
_-more ofthe activities spetified in clause (ee) if the gross annual income
of such -undertaking from such activity or activities for the accounting
year of such undertaking preceding the period in respect of which the
duty is levied ig greater than the gross aunupl income of such undertak-
ing for that accounting year from swch manofacture or produotmn

b)) sha.ll,mntal such. gross annual-incomeis: avmlable, ‘be deemed tohe

an undertaking falling. under sub-olause-(4)-or, as-the ease-may be, sub-
olause (i8) of clause (a), on the basis of the declaration made by the
updertaking fo:such anthority ss the fiate:Goxernment may, by notifiea-
tion in the "Offictal Gazette, specify; and on the availability and veri-

- fication.of such inepme, the undertaking - shallibe treated as'ifit had l-

ways been the undertaking to which sub-clause (¢} or, as the case may+be,

gub-clguse (s¢) of clause (a) a,pphed havmg rega.rd to sueh mcome,”;,

*‘(9) for* mm“W):— L : s

(s) the following elause shall be and shall be deamed a.IWays to have
been:substitnted for the period.commencing.on+the date of coming-into
force of the Bombay Electricity Duty {(Gujarat Amendment) Act-, 1983 -
and endmg on the 21st July, 1987, namely:—

Bom.
XLof
1088,

Guf.
17 of
1083,

G,
1Tof
1985,
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“lee) “‘sorvice-yndertsking” means an. undertskmg which-is engaged

p omingatly.in all .or,any of the -following. -aotivities, *irrespective 'of

ther all or any of these activities result in. the manvfacture ‘or
xpmduct.mn of goods, namely :—

(%) repalrs, renovation, reconditioning, - restoration, restitution or
:preservation,

(#5) oleaning,
(#1¢) polishing,
(fv) -cutting or pressing, .

* (v} -drawing, stretohing, twisting, rollmg, re-rolling or orientation of
non-ferrous and ferrous materials, ine hiding stainless steel materials,

(0i) - case hardening, cathonising ot any .ot_he'r_-'suzface_ fsreatment,
{v¥) eoating of any surface with any material,
(vits) .eleotr_dnic data pl'ocessmg,

+

(i) such other activity as the Stal e GOVetnmmt may, by, th;lfi -
" tion. in. the “Offitial- Gazetle, 8K

(5) the followmg clause shall be and shall be deamed always to have
;heen substitited: vnth eﬁ'elﬂs frotr the' 2211& Ju]y, 1987, na.mely -

. "ee) “service undertalnng Means an un ing  which is. ed
-ptédominantly- in all-or ang of the following aotivities, m:eapectwé of
“whather all or any of these aotivibies restilt in the mamifa.cmre of the
production of goods, namely:—

(¥} ropairs, renovation, reoondltlomng restoration, restwnt:on or
Preaervatlon,

4%} . dlenning,

() polishing,

() outting or presamg,

(u) case hatdening, oarbonising-er any other surfme beeatment,
| (%) electronio data prouemng,

(m') such othet activity as the Stabe Government may, by notifioa-
tion in the Qﬁ'wml Gawae, speolfy"’



‘Bom, XI,
of 1968

a3 amended,
by this Aot
to the
ofiective
notwith-
standiog
any
judgoont
eto. of any
oonrd or
other
authotity.

Repeal
and
‘savinge.

9-4 GUJ. GOVT. GAZ, Fx.,  2-8-1988 "~ [PART IV

3 Notwlthstandmg ﬂ-nythmg contained in any judgment, deeree or
order of any oourt or other authority to the contrary, any levy or payment
of clectricity dufy made or putporting to have been made by ot to the State
Government in Tespect of any service undertaking and any action or thing
taken or done in Telation to such levy or payment under the provisions of
the prineipal Act during the petiod heginning with the commencement of the
Bombay Llectrieity Duty (Gujarat Amendment) Act, 1983 and ending with
the day immedistely preceding the date of the commencement of this Act, shall
be deeied to be as valid and effective a8 ifsuch levy or payment or such action
of thing had been made, taken or done under the prineipal Act as aménded
by this Act and accordingly—-

(@) all acts, proceedings, or things done ot taken by the Goverament or

. by any officer of the Government of any other authority in conncetion with

the levy and payment of electricity duty in Tespect of any se1vice undertaking

. shall, forall purposes, be deemed to be and to have alwayﬂ been, done or
taken in accordance with law;

(5) itshall be lawful for the Collector of Electnmt.y Duty to declde any
cade Telating to the payment of electricity duty in Tespect of any service under-
taking in aceordaince with the principal Act as amended by this Act;

{¢) mo suit or other proceeding shall be maintained or continued in any
courb or before any authority for the refund of any such duty, and no court
shall enforee any dectee or order direcing the refund of any such duty.

(2) Forremoval of doubts, it ishereby declared that nothing i In sub-section
(1) shall be construed as preVentmg any person—

(a) from questioning in accordance with the provisions of the prmmpal
Act as amended by this Aok, a.ny levy or pnyment of duty referred to in
sub-section (I}; or

" (b) from oclaiming refuud of ‘any duty paid by him in excess of

the amount due from  him by way of duty under the pnnelpal Act as
amended by this” Act.

E’wplanatwn —For the purpose of sub—sectlon (@, "Collector of Electricity
Duty” means a person appointed as such by the State Government for the
administration of the principal Act and the rules thereunder.

4, () The Bombay Electnc:t.y Duty (Gu]arat; Amendment) Ordinance,
1988 is hereby repealed.

(2) Notwithstanding such repeal snything done or any action taken

under the principal Act as amended by the said Ordinance shall be deemed
to have been done or taken under the principal Act as amended by this Act,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR:

Guj.
I;Jof
1989,









Extra No. 8 REGISTERED NuU. I £

The (ﬁugarat ®uuernmmt (ﬁagrtte
EXTRAORDINARY

PUBLISHED BY AUTHORITY

VOL. XL | TUES[}}.Y, MARCH 30, 1999/ CAITRA 9, 1921
Separate paging is given to this Part in order that it
may be filed as a Sepnrm Compilation.
PART- IV
Acts of the Gujarat Legislature and Ordinances pmmulgated
: and Regulations made by the Governor.
- The following Act of the Gujarat Tﬁ_gisiamre, having been assented to

by the Governor on the 26th March, 1999 is hercby published for general
information.

: KUM. H. K. JHAVERI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

 GUJARAT ACT NO. § OF 1999,

(First published, after having received the asseat of the Governor in the
Gujarat Government Gazette on the 30th March, 1999).

AN ACT

further to amend the Bombay Ekﬁctr:cﬂ}r Duty An:t, 1958

Itmherebymmdmtbeﬁfhﬂh?mrnf&mﬂepnblw e'flndlaas

fu!i::rwa—
1. {I} Th:sﬁctmaybena]iadﬂlemeayEl&cn‘mI}'Dﬂty{Gujmt Shm-thth
-mu:rt. g

(E}Itshaﬂmmfmmﬁmlsmpnl, 1999,

. Bem.XL % In&mBumbayElm:ﬁyDuwﬁu:t,HjS{hemmfm referred t0 a5 Amendment
of1958. ¥ "the principal Act"), in section 2, in clanse (), for the words, figures and of section 2.

: : brackets "supplying eniéiity and the State Electricity Board constifuted under Bom.XLof -
UV of - section 5 of the Electricify (Supply) Act, 1948", the words, figures, letterand >

1943. brackets “supplying energy, the generating company asdefined in sub-section

LIV of (4h}ufmm2dﬁww{5@phjhd,lﬁdﬂmﬁtﬁe$mﬂmmty

C 1948, - demmmdmthioﬂhmmoﬂ%ﬁ"ﬂnﬂhembmmm . =
Sinﬂmpmmmpalhﬂt.mmm3—- e Akt

{1}msubmmn,fmﬂmbsmﬁgmmm m}" the m;
bmckelx ﬁgurmanilﬁters“{M} {2AAA)" shall be substituted; Bﬂ :

T —

A —-\.

(2} in sub-section (2), in clause (vii}, for sub-clausc {a},. the st
following shallbe substituted, namely :— P
" (a) in the vase of an industrial mﬂmahngwhmhgmmsenexgyfm

its own use, five years from the 1st April, 199, the date of com- -



g2

GUIARAT GOVERNMENT Gazﬁm EX, 30-3-1999

'MﬂmtofmeBumbayﬂemmuyDHy{Gﬂmat Amendment ) Act,
© 1999 or the date of mmgﬂwmunofmhmrgj whichever is
!amri.i

B}sub-mm}stmﬂbedem

: (4) after sub-section (2AA), ﬂi&fﬂi!uwmgsuh smmmshaﬂbeaddud
'na.mely - ; r

'{ZAM}[a]Nothmgmmadmﬂmﬁmasmdﬂﬂbyﬁanmbayﬂmm

: ity Duty (Gujarat Amendment) Act, 1999 (hereinafter referred to as "the
Amending Act of 1999") shall affect any exemption granted to an existing
industrial undertaking before the 1st April, 1999 ﬂnﬂsuchmm;ﬁ:mﬂll
continge for the period provided in sub-clanse (a) of clause (vii) of sub-
section (2) or, asdiacmm?ba,mb-mmm&} as:t"thaﬁnmdmgm
of 1999 was not passed..

(b} Notwithstanding anything contained in subclause (a) of clause (vii) of

[PART—IV

Gaj. &
uflm

Guj. &
H'l!.ﬂ

sub-section (2) or mh-aecﬂm(ﬁ&} asmdndhyﬂnmndmgamnf_,.
1999, any existing industrial indertaking which was eligible for exemp- -

tion under the provisions of sub-clause (a) of clanse (vii) of sub-section ()
or sub-section (24) before 1st. April, 1999 but which did not avail of such
exemption before that date shall be eligible for such exemption under the

said sub-clause (a) of clause (vii) or the said sub-section (2A), as if the - -

Anmﬂrngmﬂﬂ??gwasmmd_ e
{c) Motwithstanding anyﬂungammmdm sub-clanse (a‘- of clanse Evu}ﬂf
= ~_sub-section (2) as amended by the Amending Act of 1999, where any un-
dermkmghmsmmdgmmﬁmafmgyfmmmmhefmﬂm!s!
April, 1999 buot has nutmmnmdmmfammmpm@mm of goods
before that date, such m'ﬂieﬂakmg shall kg eligible for exemption under the

sad&ub—clauu{a}ufﬂm(wﬂufmm asrftheﬁmmdmg&ct

: i}flﬂﬁwasnot;mssd
undertaking means an industrial undertaking which exists on the st
April, 1999 and which manufactures or produces goods but does not inciude
: : an undertaking which manufactures or produces any kind of food and drinks
B i meantn:adinmily formnmm&mou&nemnis?mufﬁmundartakjng_‘:,j

Amendment %Inmepermcrpal ﬁct,mmumduaﬁﬂmbmumm mefﬂilnwmg sub-.

of section4 i
e se.c_umsha]i ham.sﬂted,nan:iy

- of 1958. "Bh}TheSmmﬁnmmwmammmdbyﬂmSmGomm :

mﬂnsbeha]f may, in respect of any consumer,—

- (a) emmedm&mymnmmmmtup&ﬂmmm by

mtﬂmﬁmmmhmmﬂmmmmasmybemnbad

{b) allow deferman{ of payment of electricity duty under such

. circumstances, on such conditions and for such pmndnmexcwdmg ﬁve
: ym:naggregm as maybepreﬁcrﬂ)&d

Amendment . Slnttwprmpamm,msncumg forﬂwwnrﬁs“ﬁftympm thswurdsm
ofsection 9 thonsand rupees” shall be subs

ofBom. XL g

of 1958,

Pl S & Tn the prnclpal Act, in Section 12, in sub-section (2), for clause (a), the
woattion 12 following c‘ause shali be substituted, namely :—



PART—IV| = GUJARAT GOVERNMENT GAZETTE, EX., 30-3-1999

- "(a) presceibe ﬂmhnnam:lmannﬂnfpaymut UfJacmﬂt}dmy the maginer : :
- and conditions for extending the date of payment of electricity duty and '
payment of electricity duty by instalments; the circumstances in which
and conditions subject to which and the period for which deferment of
payment of electricity duty may be allowed under section 4;". ;
- 7. In the principal Act, mSc!ledl.ﬂeI.umtl.beluwnem[?], in Amend-
Explanation Linthe: pmwsu, after clanse (b), thﬂfﬂﬂﬁwmg clause shallbe&dded ment of
raman -
"1c) where  licensee who has mﬁta]hdm:gmmﬂg set for his own mesupphes BomXL - -
surphus electrical energy to any other industrial undertaking (hercinafier ot
referred to as "the receiving undertaking"), the charges payable by any other
consumer for such quantum of power to the licensee who is engaged in the
business of supplying ‘energy within the area where the receiving underiaking-
is located shail be deemed to be conwmptlun charges' for such mppl}r nf

El]ﬂ'[g‘_g"
's.lnuw_gmﬁpammsmhn,mm;_ At s
pr : - e S -
M&

LY mﬂém,ﬁ,m sub-ﬂ;rm[a) mmlmm 2, for the ﬁguresandwmﬂs 2 Iﬁ
palwpm'hmt lteﬁguresandwmﬁs“wpmepuwu”shaﬂhesuhsumm of 1958,

vl m:mﬁ,mmlmnl.fnrtheﬁgm'cmdwmﬁ "Spmsepefumt . the
: ﬁgmandwmds mpmmpﬁmnt“shallbqwhmmﬂd --

- '{S}mMm’? in cofumn 2, fmﬁcﬁmmﬂm'ﬁsmsep&rnnﬁ" the
ﬁgmesandwords“'mpmseperm shaﬂhesubsuuued_

o — L

=
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. PART- IV _
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31st March, 2002 is hereby published for general information.

V.M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 7 OF 2002.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette”, on the 31st March, 2002).

AN ACT
further to amend the Bombay Electricity Duty Act, 1938.

It is hereby enacted in the Fifty-third Year of the Republic of India
as follows :-

1. (1)  This Act may be called the Bombay Electricity Duty (Gujarat short title and
Amendment} Act, 2002, commencement,

(2) ¥t shall come into force on the 1st Apnil, 2002.

Bom, XL of 2. In the Bombay Electricity Duty Act, 1958, in Schedule I, in Part I, Amendment of
1958, in item (7), in column 2, for the figure and word “60 per cent.”, the figure g‘ohed;t f);"
and word “45 per cent.” shall be substituted. 1958.
8-1
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PART- IV : _
Acts of the Gﬁjant Legislature and Ordinances pmmulgated
and Regulations made by the Governor.

The following Act of the'Gujarat Legislature, having been assented

to by the Governor on the 17™ June, 2004 is hereby published for general
information.

: S. 8. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACTNO. 24 OF 2004.

(First published, after having received the assent of the Governor in
the “Gujarat Govemment Gazette”, on the 18" June, 2004).

AN ACT
further to amend the Bombay Electricity Duty Act, 1958.

It is hereby enacted in the Fifty-fifth Year of the Republic of India as follows:-

1. (1)  This Act may be called for Bombay Electricity Short title

Duty (Gujarat Amendment)} Act, 2004. 22:1mence.

ment.
{2)  itshall come into force on the 1° July, 2004,

BomXLof 2, |nthe Bombay Electricity Duty Act, 1958 (herginafter Amendment

1958. referred to as “the principal Act”), in section 3, in °; ;?':m;(s
sub-section (2), after clause (i), the following clause gf 1958.
shal! be inserted, namely -



Amendment
of Scheduyle
ito Bom.

XL of 1958,

Amendment
of Schedule
ilto Bom,
XL of 1958,

4.

L=

GUJARAT GOVERNMENT GAZETTE EX. 18-6-2004

“(ii-a) In respect of pumping water for
“agricultural  irrigation : purposes  including
energy consumed for lighting the premises
used as a pump house;".

in the principal Att, in Schedule | , in Part I,
item {8} and the Explanation thereunder shall
be deleted. )

In the principal Act, in Schedule ll, in Part |, in
item (6}, in column 2, for the figures and
words “20 paise per unit ", the figures and
words “40 paise per unit’ shall be
substituted.

Pl e ety

GOVERNMEN'I‘ CENTRAL PRESS, GANDHINAGAR-
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Acts of the Gujarat Legislature and Ordinances promulgated
and regulations made by the Governor.

The following Act of the Gujarat Legislature, having been
assented to by the Govemor on the 23rd March, 2005 is hereby
published for general information. '

_ S.S. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 22 OF 2005.

(First published, after having received the assent of the Governor
in the "Gujarat Government Gazette", on the 23rd March, 2005).

AN ACT
Sfurther to amend the Bombay Electricity Duty Act, 1958,

It is hereby enacted in the Fifty-sixth Year of the Republic of
India as follows :- _
1. {1) This Act may be called the Bombay Electricity Duty (Gujarat Short title and
Amendment} Act, 2005. commencement.

" (2) Tt shall come into force on the 1* April, 2005.

Amendment of 2. In the Bombay Electricity Duty Act, 1958 (hereinafter referred to Bom. XL of
S;hed“;fl{ “} as “the Principal Act™), in Schedule I, in Part I, - 1958.
am. 0

1958. (1} in item (1), the words “or educational purposes” and the
Explanation thereunder shall be deleted;

Y- Bx 22 9Z-)
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Amendment of
Schedule I to
“om. X1, of 1958,

GUJARAT GOVERNMENT GAZETTE EX-23-3-2005

(2) after item (1), the following items shall be inserted, namely :-

1 " 2

“(1A) For energy consumed by a consumer
in respect of premises used for
educational purposes —
(a) in rural areas 15 per cent. of
consumption charges.
(b)  inurban areas -

(i) where the total 20 per cent. of
consumption per month does  consumption charges.
not exceed 40 units

(ii) where the total 35 per cent. of
consumption per month consumption charges.
‘exceeds 40 units. o

Explanation.- "Educational purpose” means the purpose of
imparting education by an approved school as defined in clause
(2) of section 2 of the Bombay Primary Education Act, 1947, a
recognised school or a registered school as defined in clause (q)
or, as the case may be, clause (s) of section 2 of the Gujarat
Secondary Education Act, 1972, or a University established by
any law for the time being in force in the State, or a College
affiliated to, or an institution recognised or approved by each
University.

(1B)  For energy consumnption by Hostel for 15 per cent. of
students. consumption charges.”;

3) in item (2), éolumn 2, for the figures and words “30 per cent.”,
the figures and words “15 per cent.” shall be substituted,

{4) in item (3), in column 2, for the figures and words “45 per cent.”,
the {igures and words “35 per cent.” shall be substituted;

(5)  in item (4), in sub-item (b), in columm 2, for the figures and
words “45 per cent.”, the figures and words “35 per cent.” shall be
substituted;

(6) mn item (5), in sub-item (a), in column 2, for the figures and
words “20 per cent.”, the figures and words “15 per cent.” shall be
substituted;

(N in item (7), in column 2, for the figures and words “45 per cent.”,
the figures and words “35 per cent.” shall be substituted.

3. In the principal Act, in Schedule 11, in Part I, in item (7), in
column 2, for the figures and words “70 paise per umit”, the figures and
words “40 paise per unit” shall be substituted.

Government Central Press, Gandhinagar.
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Bom. LX1 of 1947,

Guj. 18 of 1972.
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Acts of Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by
the Governor on the 15th September, 2005 is hereby published for general
information.

S.S. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 27 OF 2005.

(First published, after having received the assent of the Governor in the
"Gujarat Government Gazette” on the 15th September, 2005).

AN ACT
further to amend the Bombay Electricity Duty Act, 1958.

It is hereby enacted in the Fifty-sixth Year of the Republic of India as
follows:~

1. (1)  This Act may be called the Bombay Electricity Duty (Gujarat Short title
Second Amendment) Act, 2005. and

commenge
ment.

(2) It shall come into force on the 1* October, 2005.

IV-E_x.—29-1 29-1
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Amendment of
section 3 of Bom.
XL of 1958,
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2. Inthe Bombay Electricity Duty Act, 1958 (hereinafter referred to

as “the principal Act”}, in section 3,-

(1)

(2)

(3)

in sub-section (1), for the brackets, fipures and letters “(2A), (2AA),
(2AAA)”, the brackets, figures and letters “(2AA), (2AAA), (2B)” shall be
substituted;

in sub-section (2), for clause (vii) and the Explanation thereunder, the

following clause and Explanation shall be substituted, namely:-

“(vii) for motive power and lighting in respect of premises used by
a new industrial undertaking for industrial purpose, subject to such terms
and conditions as may be prescribed, for a period of five years from the
date on which such industrial’ undertaking begins to manufacture or
produce goods for the first time: ' '

Provided that no new industrial undertaking shall be entitled for
exemption from payment of electricity duty under this clause, unless it has
obtained a certificate regarding eligibility for such exemption in prescribed
form by making an application therefore in such form, within such period

- and to such officer as may be prescribed.

Explanation. - For the purpose of this clause “a new industrial
undertaking” means any industrial undertaking which-

(a) is not formed by the splitting up or the reconstruction of a business
or undertaking already in existence in the State; or

(b) is not formed by transfer to a new business or undertaking of a
building, machinery or plant previously used in India for any
industrial purpose, of such value in relation to total value of the
aforesaid investments, as the State. Government may, by
notification in the Official Gazette, specify; or

{(c) is not an expansion of the existing business or undertaking in the
State.”;

after sub-section (2AAA), the following sub-section shall be inserted,
namely:- :

“(2B) (a) Nothing contained in this Act as amended by the Bombay
Electricity Duty (Gujarat Second Amendment) Act, 2005 (hereinafter
referred to as “the amending Act of 2005”) shall affect any exemption
granted to an existing industrial undertaking before the 1% October, 2005
and such exemption shall continue for the period provided in clause (vii) of
sub-section (2) as if the amending Act of 2005 was not passed.
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(b) Notwithstanding anything contained in clause (vi} of sub-
section (2) as amended by the amending Act of 2005, any existing
industrial undertaking which was eligible for exemption under the
provisions of clause (vii) of sub-section (2) before the 1* October, 2005 but
which did not avail of such exemption before that date shall be eligible for
such exemption under the said clause (vit) as if the amending Act of 2005
was not passed. '

Explanation.- For the purpose of this sub-section, an existing
industrial undertaking means an industrial undertaking ‘which exists on the
1* October, 2005 and which manufactures or produces goods but does not
include an undertaking which manufactures or produces any kind of food
and drinks meant ordinarity for consumption on the premises of the
undertaking.”. '

3. In the principal Act, in section 4, in sub-section (3A), in clause (b), for the
words “five years in aggregate”, the words “five years in aggregate, if deferment is
allowed for hundred per cent. of the payment liability of electricity duty and not
exceeding seven years in aggregate, if deferment is allowed for fifty per cent. of
the payment liability of electricity duty” shall be substituted.

4, In the principal Act, section 8 shall be re-numbered as sub-section (1} of
that section and after sub-section (1) as so re-numbered, the following sub-sections
shall be added, namely:-

“(2) Where any sum due on account of electricity duty is collected by
the licensee but not paid to the State Government within a period of six months

from the due date of payment thereof, such licensee shall also be liable to pay

penalty on such sum (not exceeding 12 per cent. per annum) as the State
Government may, by general or special order fix and the sum together with
interest and penalty shall be recoverable either through a civil court or as an
arrears of land revenue. :

3) Where any sum due on account of electricity duty is paid by the
consumer but the interest due thereon is not paid by such consumer within six
months from the date of such payment, such consumer shall also be liable to pay
penalty (not exceeding 12 per cent. per annum) on such sum as the State
Government may, by general or special order fix and such sum together with
interest and penalty shail be recoverable either through a civil court or as an
arrears of land revenue.

(4) Where the consumer or, as the case may be, the licensee is liable to
pay electricity duty, penalty or interest and he makes payment of an amount which
is less than the aggregate of the amount of electricity duty, penalty and interest, the
amount so paid shall be first applied towards the amount of interest, thereafter the
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balance, if any, towards the amount of penalty and thereafter the balance if any,
towards the amount of electricity duty.

(5}  The State Govemnment may, by general or special order, waive the
whole or any part of interest or penalty payable under this section in such
circumstances, on such terms and conditions and for such period as may be

prescribed. 7.
Ame“dt;“e“; °f_ 5. In the principal Act, in section 9, for the words “one thousand rupees”, the
section ¥ o . | :
Bom. XL of words “ten thousand rupees” shall be substituted.
1958,
Amendment of 6. In the principal Act, in section 12, in sub-section (2),-
section 12 of
Bom. ¥ of (1)  before clause (a-1), the following clause shall be inserted, namely :-
1958.

“(a-2) prescribe the terms and conditions subject to which new
industrial undertaking shall be entitled for exemption from payment of
electricity duty under clause (vit) of sub-section (2} of section 3;”;

(2)  in clause (a-1), after the words “within which”, the words “and the
officer to whom” shall be inserted;

(3)  after clause (d), the following clause shall be inserted, nametly :-

“(dd) prescribe the circumstances in which, the terms and
conditions subject to which and the period for which the interest or penalty
may be waived under sub-section (5) of section 8;”.

Amendment of 7. In the principal Act, in Schedule II, in Part I, for the item (5) and the
Schedule of  Explanation thereunder, the following item and the Explanation shall be

Bom. XL, of .
ubstituted, namely :-
1058, S tute ely

“(5) For energy consumed by an industrial
undertaking not being an undertaking to which
item (2) or (4) applies, other than energy consumed Wit
in respect of any of its premises used for residential
purposes.

40 patse per.

Explanation. - Any energy consumed by the
industrial undertaking for installation of additional
plants, machineries and equipments of such
industrial undertaking shall be construed as energy
consumed by the industrial undertaking.”.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31“ March, 2006 1s hereby published for general information.

S.S. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 11 OF 200e6.

(First published after having received the assent of the Governor in the "Gujarat
Government Gazette", on the 31* March, 2006.)

AN ACT

further to amend the Bombay Electricity Duty Act, 1958.

It is hereby enacted in the Fifty-seventh Year of the Republic of India as
follows:-

1. (1) This Act may be called the Bombay Electricity Duty (Gujarat

Short title and
Am&ndment} AC'[, 2006. commencement,
(2) It shall come into force on the 1™ April, 2006.
Bam D In the Bombay Electricity Diﬂy Act, 1958, in Schedule [, in Part [, - Amendment of
XL of Schedule I to Bom.
1958, XL of 1958.

(1) in item (1), in sub-item (b), in entry (ii), in column 2, for the figures
and words “40 per cent.”, the figures and words “30 per cent.” shall be
substituted; )

(2) in item (1A), in sub-item (b), in entry (ii), in column 2, for the figures
and words “35 per cent.”, the figures and words “30 per cent.” shall be
substituted;
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in item (3), in column 2, for the figures and words “35 per cent.”, the
figures and words “30 per cent.” shall be substituted;

in item (4), in sub-item (b), in column 2, for the figures and words

*35 per cent.”, the figures and words “30 per cent.” shall be
substituted;

in item (7), in column 2, for the figures and words “35 per cent.”, the
figures and words 30 per cent.” shall be substituted.
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PART IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

(The following Act of the Gujarat Legislature, having been assented to by the Govermor
on the 30th March, 2007 is hereby published for general information.)

H. D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 6 OF 2007.

(First published, after having received the assent of the Governor in the
"Gujarat Government Gazette", on the 30th March, 2007).

AN ACT
further to amend the Bombay Electricity Duty Act, 1958.

It is hereby enacted in the Fifty-eighth Year of the Republic of India as
follows:- .

1. (1) This Act may be called the Bombay Electricity Duty  Short title and
{Gujarat Amendment) Act, 2007. commencement,

(2) It shall come into force on the 1% April, 2007.
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Amendment of 2. In the Bombay Electncﬂy Duty Act, 1958, in Schedule I, iIn  Bom. XL of

ScheduleIto - Part I- 1958,
Bom. LX of B (I) in item (1) .
1958. : (a) in sub-itém (a), in column 2, for the figures and

words “20 per cent.”, the figures and words “10 per
cent.” shall be sdbstimted;

(b) for sub-item (b), the following sub-item shall be
substituted, namely:-

“(b) in wurban areas 20 per cent. of
Consumption
charges. ”;

(2} in item (1A), -

(a) in sub-item (a), in column 2, for the figures and
words, “15 per cent.”, the figures and words “10 per
cent.” shall be substituted;

(b) for sub-item (b), the following sub- 1tem shall be
substituted, namely:-

“(b) in urban areas 20 per cent. of
- Consumption
charges. ”;

- (3) for item (1B), the following item shall be
- substituted, namely:-

“(1B) For energy consumption

by Hostel for students
(i) in rural areas 10 per cent. of
Consumption
charges.
(i1} in urban areas 15 per cent. of
Consumption
charges. ”;

(4)  initem (3), in column 2, for the figures and words
“30 per cent.”, the figures and words “25 per cent.” shall
be substituted;

(5}  initem (4), in sub-item (b), in column 2, for the
figures and words ‘30 per cent.”, the figures and words
25 per cent.” shall be substituted;

(6) in item (7), in column 2, for the figures and
words “30 per cent.”, the figures and words “25 per
cent.” shall be substituted.
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